FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RBEP ENTERTAINMENT PRIVATE LIMITED
OPERATING IN THE FILM PRODUCTION, FILM MANUFACTURING, AND
CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor | RBEP Entertainment Private Limited
along with PAN & CIN/ EEP No. | CIN: U72900MH2006PTC160603
PAN: AAFCA6658L
2. | Address of the registered office Regd. Office: 502, Plot No. 91/94 Prabhat
Colony, Santacruz (East), Mumbai City,
Mumbai, Maharashira — 400055

3. | URL of website Not Available

4. | Details of place where majority of | The Corporate Debtor does not have any fixed
fixed assets are located assets as per the financial statements for the FY

2024-25.

5. | Installed capacity of main | The Corporate Debtor has no installed capacity
products/ services for its main products/services.

6. Quantity and value of main | Sales from services i.e., the distribution of films,
products/ services sold in last | serials, and other rights, amounted to Rs. 121.67
financial year lakhs as per the audited financial statements for

the financial year 2024—25.

7. | Number of employees/ workmen | Nil

8. | Further details including last | Details can be sought by sending email at
available financial statements | cirp.rbep@npvinsolvency.in
(with schedules) of two years, lists
of creditors are available at URL:

9. | Eligibility for resolution | Details can be sought by sending email at
applicants under section 25(2)(h) | cirp.rbep@npvinsolvency.in
of the Code is available at URL:

10. | Last date for receipt of expression | 11-07-2026
of interest

11. | Date of issue of provisional list of | 14-07-2026
prospective resolution applicants

12. | Last date for submission of | 19-07-2026
objections to provisional list

13. | Date of issue of final list of | 22-07-2026
prospective resolution applicants

14. | Date of issue of information | 27-07-2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of | 26-08-2026
resolution plans

16. | Process email id to submit | cirp.rbep@npvinsolvency.in
Expression of Interest

17. | Details of the corporate debtor’s | Not Registered
registration status as MSME.




IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya

Resolution Professional

RBEP Entertainment Private Limited (In CIRP)

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Registered Address: H-35, 1st Floor, Jangpura Extension, Jungpura, South Delhi,
New Delhi, Delhi — 110 014

Validity of AFA: December 31, 2026

Email for Correspondence - cirp.rbep@npvinsolvency.in

Date: June 26, 2026
Place: Mumbai
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INVITATION FOR EXPRESSION OF INTEREST FOR

RBEP ENTERTAINMENT PRIVATE LIMITED
OPERATING IN THE FILM PRODUCTION, FILM MANUFACTURING,
AND CINEMA INFRASTRUCTURE INDUSTRY AT MUMBAI

{Undsr sub-requiation (1) 0f Tegiation 364 of the [nsalvency an BanKIUpICy Baard of lndia
(Insaivency Resolution Pracsss for Carporats Persans) Asgiations. 2016}

[ (1) CONSTRUCTION

OF HEAD OVER BRIDGE (ROB) WITH 1

EZATM(CO) TXSDOMICANELEACK
“ E

Form No. INC-26
[Pursuant to rule 30 the Com ames
(Incorporation) Rules,
BEFORE THE CENTRAL GOVERNMENT.
MINISTRY OF CORPORATE AFFAIRS,
REGIONAL DIRECTOR, WESTERN REGIONAL
REGION, DIRECTORATE-Il, MUMBAI
In the matter of : the Companies Act, 2013,
Section 13(4) of Companies Act, 2013
and Rule 30(5)(a) of the Oozlg'pjmefs

Form No. INC-26
[Pursuant to rule 30 the Companies
(Incorporation) Rules, 2014]

Section 13(4) of Companies Act, 2013
and Rl 30(5)(z) f the Compaties
(Incorporation) Rules, 2014
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| prospective resalulion applcents

Maharashtra” to “State of Delhi”.
Any person whose interest is likely to be|

Any porson whose interest is likely to be

afleced by the proposed change of the
regitered offce’ o the company may| | SHocer Y fhe Pigpesed change of e
Gelver sither on the MCA-21 portal| | 'egistered offce of the company may

(www.mca.gov.in) by filing investor
complaint form or cause to be delivered
or send by registered post of hisiner
objections supported by an affidavit stating
the nature of hisher interest and grounds
of opposition 1o the Regional Director,
Western Region, Directorale-ll, Everest,
5" Floor, 100 Marine Drive, Mumbai-400002,
Maharashira within Fourteen days from the
date of publication of this notice with a copy
1o the applicant company al s registered
office at the address mentioned above.
For and on behalf of the Applicant
Sd/-

T s registered_post of hish
objections supported by an affidavit stating
re of hisiher interest and grounds

of oppostion 1o the Regional Direclor,
Westem Region, Directorate-ll, Everest.
5" Floor, 100 Marine Drive, Mumbai-400002,

office at the address mentioned above.
For and on behalf of the Applicant
Sdl-

158 af resaiiion
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por
regisiration statys a5 MSME

Sd/-
1PE - NPV Insaivency Prolessionals Private Limited
[Fotmarty Knwn as WMaisah Insalvency Profussionals Privale Limitod|
Thraugh its Direclar - M. Ritesh hatun Adatiya

oiessional

RBEF Entartainment Private Li m (in CIRP)

1BBI Reg. No: IBBIIPE-D0A/IPA-2/2022-23/50021

-36. 151 Fioor, Jangnara Extension, Jungoura, South Delh,
jow Defhi, Delhi - 110 014

Validity of AFA; Decambar 31, 2626

Emall for Correspondence - cirp rhiep@ngvinsalvency in

Registered Address:

Date: Juna 26, 2026

Harvinder Kochtar Harvinder Kochhar
Place Thane, rector| | Place Thane, Director
Dale: 25-06-2026 (DIN: 09127677) | | Date: 25-06-2026 (DIN: 09127677)
e G
Glenmank

GLENMARK PHARMACEUTICALS LIMITED

Registered Office: B/2. Mahalaxmi Chambers,

22, Bhulabhaj Desal Read, Mumbai - 400 026,
Carporate Office: Glanmark House, B. D. Sawanl Marg, Chakala,
i, Westem Express Highway, Andhen (EJ. Mumbai - 400099,

el No.: +91 224018 5999 Fax No.: +91 22 4018

B W e da gon v

E Cent Bank Home Finance Limited

Shop no. - 5&6, Chawla Plaza, Plot no-14/15,
Sector 11, CBD Belapur, Navi Mumbai-400614.
Tel.: 02246057548,

CIN: U65922MP1991PLC006427
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Natice s hereby given that the following Borawer/Co-Borrower and Guarantor have defaulied in there payment of pincigal
and interest of ire toan facilty ebtained by them from the Cent Bank Home Finance Lid and the laan has been classified as
Non-Pecfurming Assets (NPA). The natices were issued ta them under Sectiontd (2) of Securtizabon and Re-canstruction

Sr.
o,

of Financial Assets and Enfercement of Sermlw Interest Act,2002.cn their Iasi Kﬂwn addreswe Dul mey have been
relutned unsefved not Borf =barrower, Guarants ¥ way
of this public nofice.
of NPA
Name of the Borroweris Address of Secured Properties ngﬁﬂm.nd Notice

& Guarantoris

. |LAN- 007023200000

. |LAN- 0070231000095

M Flatno, B02. 6th Floor Bidg, G4, Xrbia
Barrower/s - Me. Amil Kumar Singh) V\Hage K*'adya"ha Pada, Taluka Karjat \i-.
& Mrs. Aruradha Amit Singh aigad -4

LAN- 00702310000053
Barrower's- M, Avinash Hari

Flat no, 505, 6th Fioor, Bldg. C4, Xrbia 0801206
Vangani, Village Khadyacha Pada, Taluka 13.05.2028
Karjat, Dist. Raigad - 421201 4841323 {+) Intesast ¢} A1 Olher Charges

Flat m 10032026
13.05.2026

4,23.4000- {+) Interest (+] All Other Changes

Em Floﬁr axi% C-5, Xrbia
(acha ads, Taluka
01

Borruerts - Mr, Kuldeep
Haripujan Singh &
Mrs. Sikha Kuldees Singh

Kaq‘t Ilsl Ra-gad -4212

.AN W?UZSWWWS

i RaJash Jagannaih La,
Sakshi Rajesn Log &
- Jaganniath Rajarsm Lad
LAN- 0070231000007
owesis. M. Sonu Limbulal
Verma & Mrs. Renu Sonu Vanma

Flat No. 107, 1st Fioor, Building No. C-
3Village Khadyachapada, Xrbia Vangani.
TalukaKarfal, Dist Raigad- 421201,

08.10.2025

13.05.2026
412,666.08 /- (+) Interest (+] All Other Charges|

; Krbla

Flat no. 008, Gr Floor, B\ﬂq: S
‘ada Talul

angan, iige Khadyachs

13.05.2026
Karjal, Dist. Raigad -4 .14,833.68 /- (+) Interest (+) All Othar Charges

6. [LAN - 0070231000013 Flat no. 744, 7 Floor, Bldg. C-6. Xrbia 08012076
jris- Mr. Sopan Prakash | Vangani, Village Knadyacha Pada. Taluka 13.05.2026
adhay & Karjat, Dist. Raigad - 421201 3598511 {+) Interest () All Other Chiarges
|__|Nirs. Bebi Prakash Jadhay
7.|LAN - 0703010000023 & artment no, 704, 71k Floor, Bldg No. M- 11.05.2026
OTIAR0002T - Beoues- | Bl s Shi pitsnesiene N T 226
I Pakash Rachasta Stnds & | Khatgher, avi omosi- 34,68,216.26/-(+) Intarest {+) All Dther Charges

rs. Swali Prakash Smnﬂe

.[LAN - 00702080000017

- 0070231000008 Flat no. 502, 5th Floor, Bldg. C-3. X 052026
Ecm'wans- Mz, Rahul smnhamh WYangani, Village Vangani, Taluka Karjai 21052026
Tame & Dist, Raigad- 410201, 570,051,881 (4) Inferest (+] Al Other Chirges

irs. Swama Siddnarih Tambe
- 00704010001580

Bormoweris-
Nér- Ra| enﬂa Harishchandra

Fiat! Apariment Bearng no. 401, 4th Flaos, B 52026
Wing, Building no. 2, Bullding known as

“Landmark Hentag no. 938 0817, Vidlage
Unniol, Tl Panvel, Oist ‘Raigad 410206

21052026
o 17,9227/ (#) Intevest {+) 4 Oeher Crargess
& Iars & Mrs. Rastha Rejendra Kanivkar

Flal no. D2, Ground Fioar, 11.05.2026

Arcade” GHS Ltd, CTS no. 1104,

Maheshwau

Barromwsris- Mes: Seema Hn

2026
41- {#) Interest {+) All Other Charges

Ramvakant Chavan Village Pen, Tal- Pen, Dist. Raigad- aozmi
Nir. Ramakant Keshinath Chavan
.|LAN -00703010000084 Fiat no. 402, 4th FIr. shrae Ganesh Kiupa, 03.2026
icmmaf& Mes Akshata Plotno, 103, Sedlor R-5, Pushpak Vadghar, 05,2026
Sushant S Tal. Panvel, Dist Raigad, 410208, B,63,079" {+) Interast {+) All Other Charges

hedge &
Nir. Sushani Gulsbrao Shedge

Website: Email:

CIN: L24290MH187TPLCO19482

NOTICE OF SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES

\  DHANUKA AGRITECH LIMITED

CIN: L24219HR1985PLC122802
Registered & Corporate DM.: Global Gateway aners MG Road, Near Guru Dronacharya Metro Station,
Buregram - 122 002, | Webste: com com

dhanuka

PUBLIC NOTICE : 41ST ANNUAL GENERAL MEETING TO BE HELD THROUGH
VIDED CONFERENCING (VC)/0THER AUDIO VISUAL MEANS (OAVM) AND
FOR UPDATION OF EMAIL ADDRESSES

Memibers may nole that 4151 Anousl General Mesting (*AGM"} of the Company wil be held thraugh VC/OBVI on Monday,

3 August 2026 4t 11,00 &m, (1ST), in compliance with all fh: applicable: provisions of i Companies Act, 2013' and Aules

issued tereunder and the Securties end Exchange Board of India (*SEBI") (Listing Obligations and Disclosure Requiremenis)

Regulations, 2015 read with General Circular Nos. 20/2020 dated 5th May 2020, read with other related circutars including

the latest being Genesal Gircular Mo, 03/2025 dated September 22, 2025 ("MCA Cirulars™) and Master Gircular No.

HO/A9/14/14(7)2025-CFD-PODZ/N3T62/2026 dated January 30, 2026 issued by SEBI 1o tansaci fha businesses that will be set

forif in the Kotice of the 4151 AGM,

In complianica with the above Circulars, the Gompany will e sending electronic copies of the Hotice of the 415t AGM and Annijal

Report for the Financial Year 2025-26 1o all the Members whose email addresses are registered with the Registrar and Shaze

Transter AgentDepository Participant(s){“DF"). Further, a letter providing 2 weblink and OR code for accessing the Notice of the

AGM and Annual Report, including the exact path for the Financial Year 2025-26 will bi sent to those Membees who have not

registered/updated their email address.

The Notice: of the AGM and Annual Report for the Fnancial Year 2025-26 wil also be made avaltable on ihe websits of the

Company at www dhanuka.com. Stock Exchanges where the Equlty Shares of the Company are listed ie. BSE Limiled

at yywbseindia.com and Hational Stock Exchange of India Limited a1 wwwinseindia.com and on the website of NSDL al

i eyoling nsdlcom.

Manner of registering/updating e-mail address:

(&) Menibers hoiding shares in physical made; who have not registered/updated their e-mail address with the Company, are
requested fo reqister/update ther &-mall address by submiting Form ISR-1 (available on ihe website of the Company
af waww dhangka.com) duly filed and signed aiong with the requisite supporting documents fo Abhipra Gapital Limited,
Company's Registrar & Share Transier Agent at A-387, Abfipra Comples, Dilkhush, BT Kamal Rd, Wazirpur Industrial Area,
Azadpur, Delhi, 110033,

{b) Members hosding shares mode, who have not thoire-mal posiory
Participant{s}, are requested to register/update the same with the Depository Participant(s) where they maintain their demat

accounts.
Manner of gasting vole(s) through-e-voling
*  Members unify to cast their may be set forth tice of the 41t

AGM through remato a-voling systent

+ The login cradentals for casting the votes through e-votng shall ba made avallabla to tha Members tough the various
modes as may be provided |n the notice 2s well as through small after successhully registering their email addresses, The
detais will alsg be made available on the website of the Company.

«  Detaled instructions for remote e-Voting/e-Vating during the AGM will be provided in the Notice of the AGM ta the Members
of the Company,

+ Members atending the meeting through VC/OAYM shall be countid for the purpose ol reckoning the quorum under section
103 of the Companies Act, 2013

Final Dividend and Recard Dale:

Meibers ace heseby informed that the Board of Oivectors of the Company, af ils meeting held on Tussday, 19" May 2026,

fas sscommendad a Final Dvidend of 100%, L. 2200 per Equiy Shara of face vaiue R2.00 each, fo the Fnancia Vear anded

‘The: Final Dividend, i declared atthe AGM, wil be Paid. subjectto deduction of tax al soorce (*TDS"), on or before 2 September,
2026 The Company bed fised Friday, 17 July, 2026 as the Record Date for determining eritlement of Members to the final
vidend for the financial year entied 31" March, 2026.

Tax on Final Dividend;

Dividend income is taxable in the hands of the Members and the Company guingd to daduct tax at source (“TDS") from the
dividend paid to the members at rates prescribed in the Income Tax Act, 2025 ("the IT Act”), In general, fo erable campliance with
TDS requirements, Members are requested to complate &nd/or update thils Residential Status, PAN, and category as per the [T
Aot with thair DP's if they hold shares in electronic form or in case shares are hald in Physical form, with the Company,/Registrar
by sending Wi o Lom.

A separate emall communication an deduction of TDS on Dividend will be sent alang with the Notice and Annal Raport for
the FY 2625-26.

Manner of registering KYC including bank details for receiving Final Dividend:

Menibers holding shares in dematerialized made are requested to update their complate bank detalls with theis DPs to
avoid deday In raceiving the dhidend.

Members holding shares in physical mode, who have not updated thelr ank account details for recening the dividends
directly n thelr bank sccounts throuh Electronic Clearing Servica ar any other nieans are, therefors, requested to submit
Thelr PAN, contact detalls, (Postal Address with PIN code and Mobile Number) KYC details including Bank details, specimen
signature and Nomination details to RTA of the Company, M/s Abhipra Capital Limite, 31 Abhipra Complex A-367, Dilkiush
Indl Area, 6.1 Karnal Road, Azadpur, Delhi 110033 or at rta@abhipra.com/abhinav@abhipra.com by sending 4 duly
filed Form 1SR-1 and ather relevant forms(available on the Website of the Gompany &t www.dhanuka com) fram their
registered email 10,

Puesuant to the refevant SEBI Circulars, with effect from 1 April 2024, dividend shall be paid throuah electronic means fo
Meambers holging shares i physical form if the folia is KYG compiaint. As per SEBI directives, with effect from November 19,
2025 payment of dividends shall be processed in electronic mode only. Payment through dividend warrant or cheque his been
discontinued

By Order of the Board of Directars

Dhanuka Agritech Limited

Sd/-

Jitin Sadana

Place: Gurugram Company Secretary and Compliance Officer
Daled: 24.06.2026 FCS - 7612

THE BIGGEST CAPITAL

ONE CAN POSSESS KNOWLEDGE

S FINANCIAL EXPRESS

In continuation to our Newspaper Publication dated 29" April, 2026
and pursuant 1o SEBI circular No. HO/38/13/11(2)2026-MIRSD-POD!

st
P

The steps are being taken for substiluled service of natice, The above Bortower/Co- Borrawer and Guarantor(s) (Wherever
appiicable} are hereby called upon
natice, Iaullng which further snegs rur“' be |aker| aﬂer emlry of Blidays from the dale of fhis nofice under sulrseum {4) of
ection! d e ets an

to make payment of oulstancing amaunt vilhin 80days form the cate of publication of this

forcementof

Nl\ﬂ Mumbal, Date: 25.06.2026 Sdi- Authrized officer, Cent Bay kHDM Finance Lid

1375012026 dated 30" January, 2026, (“SEB Clrcular’) the SF
of the Company are hereby informed that SEBI has opened a spacial
windowi for a period of one year from February 05, 2026 to February 04,
2027 for transfer and dematenialization (“demat’} of physical securitiss
which were soldf purchased prior to April 01, 2018,

Investors are informed that, any transfered securities will be credited
1o the transleree only in demat mode and will be subjsct to a ane-year
lack-in from the date of registration of transfar and cannot be transfarred,
lien-merked. or piedged during the lock-in period

Far clarity with regard to applicability of this window, below matrix may.
be referred to:

Lodged for transfer  Original Security | Eligible to lodge

before April 01, 20197 Certificate in the current
| Aolhien |  biedowd
|_Ne (itis fresh lodgement) Yas |
Yes (it was rejected! Yes |
returned earfier) | |
Yes No | No |
No No No |

Kindly note hat, request{s) which are accompanied by original share
cerliicalels) along with transfer deed(s) and oiher suDDDrlmg documents
willonly b under ndow. pleasa
i e, o B
Eligible sharahalders who wish to avail the opportunity are requestad
1o subrmit the requisite documents o the Company's Regisirar & Share
Transfer Agent |.e. M/s. KFin Technologies Limited (*KFin') at fallowing
address: Selenium Tower B, Plot 31-32, Gachibowli, Financial District,
Nanakramguda, Hyderabad 500 032, Toll Free No: 1800-3454-001,
Email: ginward. com, Website: h.pom.
In case of any queries, shareholders are requested to raise a service
request with KFin at ginward tis@klintech.com or may write to the
Company at kpharma com
Shareholders are encouraged to take adventage of this special window
Introduced in the interest of investors.

For Glenmark

Limited

SKF India Limited alkF

CIN: L29130PN1961PLC213113

Reg. office: Chinchwad, Pune 411033, Maharashtra, India

TEL: +91 (20) 6611 2500

Email-d: investorindia@SKF.com; Website: https://www.skfcom/i

investors/skf-india-ltd

Information regarding 65" Annual General Meeting (“AGM”)
of SKF India Limited and Record date for Dividend

Noticeis hereby given that the 65th Annual General Meeting (AGM) of the members of SKF India Limited
[“the Company”) will be held on Friday, 14™ August 2026 at 01:00 P.M (IST) through Video
Conferencing (VC)/ other audio visual means (OAVM) to transact the businesses that will be set forth in
the Notice of the AGM. The physical presence of the members has been dispensed with for atténding
the meeting through VC/OAVM
The Notice of the AGM along with the Annual Report for the FY 2025-26 will be sent by electronic mode
tothose Members whose email addresses are registered with the Company/Depositories in accordance
with the Circulars [ssued by MCA & SEBI from time ta time. A letter providing the web-link for accessing
toth registered their email IDs, Members may
note that the Nnme of the AGM and Annual Report 2025-26 will also be available on the Company’s
website - https://www.skf.comfin/investors/skf-india-ltd website of the NSDL at -
www.evoting.nsdl.com and, websites of the Stock Exchanges Le,, BSE Limited & National Stock
Exchange of India Limited at - www.bseindia.com and www.nseindia.com respectively. Physical copies
of the Annual Report will be dispatched ta the memberswhe request for the same. Members can attend
and participate in the AGM through the VC / OAVM facility only and shall be counted for the purpase of
reckoning the quarum under Section 103 of the Companies Act, 2013, The detailed instructions for
joiningthe AGM, and manner of particigiating and vating in the AGM will be provided in the Notice of the
AGM:
The Board of Directars of the Company at their meeting held on Wednesday 13" May 2026 has
recommended to members final dividend of Rs, 40/- per equity share for the financial year ended
31" March 2026, subject to the approval of Sharehalders at t
Further, pursusnt to Regulation 42 of the SEBI (Listing Obligatians and Disclosure Requirements)
Repulations, 2015, the Enmnany hias fixed Friday, 037 July 2026 as the “Record Date” for determining
of the financial year ended 31° March 2026, If approved by

M,

Sdf-
Rashmi Khandelwal
Mumbai, June 25,2026 Company Secretary & Compliance Officer

NET 4 INDIA LIMITED (In Liquidation)
Liguidator: CA Niraj Kumar

of ot No.139-A-1, SIF Mohamma
CIN: L722000L 1985PLC0226:
E-AUCTION SALE NOTICE
SalsiAssignment of Not Readily Realizable Assets (NRRA)
under Insalvency and Bankruptey Code, 2016
Notce s herety givan 1o the pubic in general Mot the NRFA Assets oF Het 4 India Limited (nder
liguidation), corporata dedler, formir pert of he iukdation astate ave propocad 1o b scld by e

ur, New Delhi-110061

atthe
Pursuant to Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Management
and Administration) Rules, 2014, and Regulation 44 of SEB| (Lisung Obligations and Disclosure
Requirements| Regulations, 2015, the Company has ived Friday, 07" August 2026 as the cut-off date to
the their vote electronically for the business tobe transacted at
the ensuing Annual General Meeting of the Company and providing remote e-voting facility (“Remate E-
voting”) and facility of e-voting system during the AGM “E-voting”) (collectively referred as “Electranic
Voting”) to all the eligible members as per applicable provisions of the Companics Act, 2013, SEBI
Circulars and MCA Circulars on all the businessitems as would be set outin the Notice of AGM
The detailed process for Electronic Voting will be provided in the AGM Notice for Members who are
holding shares in Physical Form or who have not registered their emall address with the Company to cast
their vote through Remate E-voting or through the E-voting system during meetings as per the process
provided in AGM Notice.
Members of the Company holding shares either in physical form or In electranic form as on the cut-off
date of Friday, 07" August 2026 may cast their vote by remote E-Voting: The remote E-Voting period

Tuesday, 11" August 2026 at 9:00 a.m. (IST) and ends on Thursday, 13" August 2026 at

Liquidatan Commencement Dale | 20,00.2024

AGM through VC, ned 15 minutes before the scheduled time i.e.
12:45 p.m. IST and the Company may close the window 1o join the VC/OAVM facility 15 minutes after the
cf tostart the 65" ing

et Sots
iy oo el 5:00p.m. (IST).

RELEVANT PARTICULARS The facility for |
Cosporate Dabtee NET 4INDIALIMITED

Azses an Sale of il he

fa cbtor on as s whers s basi’. a8 s what
|s hEEIs whalewar there = bakle’|, ‘o racourse
g the rght of Iligation, 1€ any. as are
lly ot Sals rocss M

i fis. 4,78,29,700

Reserve Price

RefurdabielAdjusiabés Eames
Mongy Degosit

Mods of Sale

i Rs. 47,82,970

Online by way of e-auchon through
hitips./ibbi.baanknet.com

26.06.2026 1o DB.07.2026
10.07.2026

Discusaion Meeling

Last Date for submission of AMdavit
under Saction 294, Bid documants
aad EMD

E-Auction Dale & Time 13.07.2026 (irom 14:00 to 16:00 hours)
hnnouncement of Sucosssful Bidder | 17.07.2026

Parson iterestad In biddng can conduct dus <iligenca of Bhelr own, the Squidatar wil not
failtale such epecton and fue diigance process

Important Notes:

€ fuction il be skl for Safe of Sssimants of NARA Assals of e cormorate dabior on "AS 1§
(ERE IS BASIS, AS IS WHAT [S BASIS. WHATEVER THERE IS BASIS, NO RECOURSE.

BASIS®, withoud sty rspresenizban, warnies of inderty and wil b corducted cnine on

hitps-iibbi saarknot.cam

2 P s I e for detailed terms and.

e are alabie o itps: il biimkuuwm

" ‘Séctan 29 of e Insalvancy a0 BanAADITY Code w,ugn ne BRANKNET aiction uu‘\mm
itps: b beanknst.com

L
o i b basnk . com
5

se eind bder does ot
T any inesily Lder secton 204 of tha pibigd "\! ek ety Pt
i gy e, Do EVO IBB! Gircuiar
o IBBILHYRAI2028 dated 281 March, 20

Waluh?idmmq “Parliopale” for the faspectve auchion. The nlerested hﬂdnfﬂ\mlda&\mm\r
Dored
any oy regarding Mo e auchon pirta. reach dut Sa BAANKNET (Bank Assel Adcfor
Netwieh). Eimal IDsuppertan banknan@psbailsnce.com
The s imo vt o e Syl Bt for making payrent of e Sl
L-aff

csideral appi o st
v:Mbwmen]um- ulh isesdunito0cays fum e diieafll
&

ator o e

Lquitalor ias

it
n?E-AU_“.nn at is cscreon in the ierestof Ligudlain P1ooess and has right o eject any bia

& othe , thareguiatons mae
Hhrsunder an h Process oematin Documsnd

{Niraj Kumar)

Liquidator for Net 4 India Limited

IBBI/IPA-001/1P-P-02366(2021-202213586

Date 26.06.2026

The registered their email address with the Company/Depository are requested
to registar the same for receiving all communications including Annual Report, Notices etc, from the
Company electronically and/or wha have not updated their bank account details pursuant to SEBI's
Master Circular bearing reference no. SEBI/HO/38/13/{4)2026-MIRSD-POD/1/4298/2026 dated 06th
February, 2026, may follaw the below instructions:

Physical | Register/update the details in prescribed Form — ISR L and other relevant documents with
Holding |Registrar and Transfer Agents |MUFG Intime India Private Limited) of the Company as
required under SEBI's Master Circular bearing reference no. SEBI/HO/38/13/(4)2026-
MIRSD-POD/1/4298/2026 dated 06" Fetiruary, 2026.

Farms afe avalable on the website of Registrar and Transfer Agents and un the website of
the Campany at https://www.ski -india-Itd/:

information and send the same to M/S MUFG Intime India Private Limited (Formerly Link
Intime
MUFG Intime India Private Limited

€-101, 1"Floor, 247 Park, Lal Bahadur Shastrl Marg, Vikhrall (West), Mumbal 400083

Tel. No.:+ 918106118484

‘Wehbsite: https://www.in.mpms.mufg.com

Investor Queries: hitps://web.in.mpms.mufg.com/helpdesk/Service_Request.html
Please contact your Depasitory Participant (DP) and register your email address-and
bank account detailsin your demat account, as per the process advised by your DP,

Demat
Holding

if email ID of the member is already registered with the Company/Depository Participant, the login
details for E-voting will be sent tothe registered email address of the member,

Payment of Dividend chall be made through electronic mode to the members wha have regictered their
bank aceount details with the Company, provided their accounts are KYC compliant. In case, the
Companyis unable to pay the dividend to any shareholder by electronic mode due to non-registration of
the bank accaunt, Company shall withhiold the same & despatch the dividend amount, electronically,
only after the bank account details are registered either with the RTA, In case of physical accounts or
with the DPof theshareholder, in case of electronicaccounts.

In terms of section 393{1} of the Income-Tax Act; 2025 (the IT Act, 2025'), dividends paid or distributed
by a company shall be taxable in the hands of The Company ired to deduct tax
at source {TDS) at the time of making the payment of the dividend, at the praseribad rates, For the
prescribed rates for various categories, the shareholders are requested to refer to the Income-Tax Act,
2025 and amendments thereof, The shareholders are requested to update their Residential Status and
PAN with the Company / Share Transfer Agent, M/s MUFG intime India Private Limited (Formerly known
asM/sLinkIntime ndia Private Limited, change In name with effect from 31" December 2024) (in case of
shares held in physical mode} and with Depasitory Participants {in case of share held in demat made).
The helpline number / cantact persan regarding any technical query / assistance for remote e-vating ar
participation and e-voting in the AGM through VC/OAVM is 022 - 4886 7000, Mr. Sanjesv Yadav, at
evoting@nsdl.com,

For SKF India Limited
Place: Pune Mayuri Kulkarni
Date: 26™ June 2026 Company Secretary & Compliance Officer

: 9 ! om
Place * NewDeihi eDaperflﬂanmamipﬂ?&ﬂimm;sam 27408

fice: Chinchwad, Pune 411033, Maharashtra, India




e | %= | geFar 28 5, 038

» Email- contact@navakal.in »www.navakal.in
» w [ f /navakalofficial

||=lﬁﬂaﬁ Wsaﬁll

TETE T HETAAHT TR JErTH It gt
ST HTET SUTTANSHT ShedT SITATd b, TG e
T fFmfor Sroaret e S, arHeiaet
I IGTET AT A YehdTd. SH GeAT Fgrel
JTES AT, AT TAY AT TR HA 2
T AT B TAE AT ATEY. HROT SITEAT
ESAT  IFATHHATAT  TAY  HBaugTeRa
o fag @A weme feneatar @
A, onfr UGt Ay fHeeane wefta
el @ fameateht QU fegTw
Tétel fehan ot fespaare et can e Hwen
Adiera arelt HIOHE @ T, SR RN
Terfoeneraed st yaw fawen ot faeet
IS SR guawen mfor wmear fawmeat
TET FET AT, FEUS YS! e qur
A e forehd swamT Jumn wwer
ST ATGeedT IEdTd. feTehe @€ AT Jaw
wiieriqe ferenmeater dumr wHfaew qwor @A
BT BT FEUS IS FeAT R
fmfor wOTET Stedr emed. awEEd ¥
TS ISTERVT TR, ATAT T HHTA TS
TTATTaTE TETITHIS! S U ABATGT U
MEAT MR, A TEUN  @ULIhd  agaen
FEARET TG FAOATE HTAT hell SO 3T,
TTEATHET ST N hell Sral. aren e
otk S N Y, enmb Bt ' e
SETRRE THR BN gehal. WY A TETAT G
rfapauor fordt e gt €. uh gdTERuer
Hraterard Aguite 8 A, S I qur Hraar
AT T AT Y9N T IHASSIAvT B AT
& oegitudt ome. et fefear gma @
firehet Fatete! ciiehel ufieht BTvaTeaT ST
U ATEE. AYES! TR g 8 3urd
3T T AT AR ¥ FSAT AR ATE.
TSI Fellereh sreTferarg
SO WAl Teardiel  STeadTe g5

mtrﬁwimﬁﬁamzhm

ITIETET AT ATE. SUTIHE  ATearTeamed
BT ¥ STefadTe e HIeul AU ST
Ed. TR RNl @ S Iwdfed R
AT, ST Haq TRl feamomed go=an fowmmoft
ATTETE EeTial U o SAEed e
TTATTATE AT AT STE oA Teh T FEea
ST, 3T TSATdedT HUATEU HIFNRHED ¥
TR TR0 B Aar. Rreror wieaEy 3h
e S T S, T AT BTN AT
FHIUAE IS THRY TEA. W TS NS
e fowmed oW Sauga ¥ AW A
SR TG Aar. fad Heelt el e anfor
FHEAT It faaTE AU, @ T AR
? @ g AT A, AWM @1 FAW fRE
SHrermmTEaT WRft-gfagioy dfed e
% arcifoare Halfess sHIOTE g, arar aref
TIATTATE BTITARTE AT HWO TSB! TR
e IUEANHT hedT Uifesd. W STEr
foame Hiqult B o BT SieATe T
HTEN TRT QU7 AT SrferpaTor ferameTeh AUl
e BT Afeeh Tew@rd 3.

AT ST ferawae ST

Tl ST fohar enfee faweaer
ST feRelt Srefe TR R AR WivTeATHT TR ATE.
g auigdl TR o] Sheledl ogH! TET
IHATST dearel @i @ oW et afeofit ot
HA T, AT TSI -3 HIT AT
Ffgofi afe dewgh ftateult feft s, ar
UeRTSr AT a1 e it AfEe g ared
UTEd AT, T Trea fHesur=ar AsmRiHed
Aferaran @d W AEL ST e ar
Ao SrETREE SAER eaeTiEE 6
e, Thd ATEN NI MM IEERT ;M. ;A
S el fode WEd UEEE AR g
femdma, § AR weaHerta 3T IwmeaTeriia
TS @ik AT, ¥ HWES AN e, @
TS W ¥ A 9. 99 Needt
el SereEr A g HTav TEerd 3e9
TN MY, I TehTeaT rSTeTEaviiaed At

Suftd Erl. aadenn wditusd aTeltadE ¥
a1 fegmeddt waifass atctfoars gam. swe
e e STRSATITHIOT TR ¥e @,
g ¥3 T&, 4B, IGER yoTFh, fEMel 30
T3, 30 3% TH S T WHIUT IR, ¥ THIOT
FoaTerRS TEUTT A, Ui TS ROl TEuSt
e, TfE, SRR € SmRa. snfar S
T ZAFAT HESTIUTH B STATIATE BlaTd s, e

FEUAETE! FTAfoaTEs! ugd dqrd. § Fehrd
ST T HIEN b1 TG, TRTERGEA SO
STATTATE FEHT FEAAU IR . HETod
TG YAt SHaW@  diguaren
TR el MTOTET SNETRT STTesT a1 Jrehed.
g TR Yeare wee s, S Fraguer
AU Ershufafet ey @t At
3@ % bt R Y dig ade
fopar f9 dvm SERECEl @R Bd AT
g ofifferdid &1 U fequa sl e
AT T AR,

T woE
ATeErE, B W HET. 23620899
AoET A THAT ST AT FHIS Hs
SPRAR, & I R0R%
Tl- 9T 9% % ¢ WIHAATHETA
=1 e g grEsh
& e faromen
- AR -

00-09F 93-33 @
93-3% § R¥-00 IfFTH
e (feran) , Tt o wevet s, At =

‘1325 n’aﬂsrzaﬂ‘t mﬁmﬁa‘rﬁww@wﬁg?ﬁwm

33, faar vaemEEed, Sdrl deedma i, fawp R, fan,
qﬁé 4000oc F9 BIYH g 9 FATES ST, 33 FdTEG 94,
i 713, fea, 598 -sooooy 39 ufig Fa

WUTES : AR B @ BB Fured: TR (A,
FRTAR HAEHT T TEBRY HaTed aream I.)
i« e AT ¢542209%%0,

SARRIT foT : ¢90¢ 99833, €90¢99E8R,

BYEa SRRI: ¢¥3¢ 088y, fr=or fem : Qug¥3gyyq
$-¥er: contact@navakal.in

“TaTpTe S q FaTHTD RS p1erT v

FABIS IHR.TA.ITAIB.9¢ 98/ 40

RATFT 0 AT 9333/ BICTT T 4 b 9¢yY

Printed and Published by Jayshree Ramakant Khadilkar-Pande
On behalf of Navakal Office And Navakal Press. Printed at
Dangat Media Pvt. Ltd., Address : Plot No.22, Digha M.I.D.C., TTC
Industrial Area, Vishnu Nagar, Digha, Navi Mumbai - 400 708.
Published at Navakal Building;, 13 Navakal Path, Khadilkar Road,
Girgaum, Mumbai - 400 004.

Editor - Rohit Ramakant Pande Executive Editor - Sameer
Karambe (*As per P.R.B. law Executive Editor will be responsible for
all the content in Daily Navakal)

*fEed: © T, R H, ¢ A G WA, ¥-4
TET T FBIEE, ¥-4 A U, ¢ T
TEEE, ¢ AU, ¢ T AT qHE, 3 TS
e, W TEgEN, * T o e, ¢/ Fwen
TEET, ¢ Tl TRH AEren fhar Mer wee,
ik fereiet St

K Pl - THS OB YT TG, QA TH
memmmm@mw

foorAed aTed T, HeR Thed Amud g T
IR AU, Ihell IMcATa ATd Wehe ZTHT
e foerm =ma. weigER We = Iww
ST, UG BheT THT AR L.

mmmmwmw
31ﬁm113 oﬁms@@mﬁqu—era@z

AfGaml fadidia 3 RfFgAAd Hieledr
Pt fa2raesT=T /31’ ITeTdle ATHAATd AgISTATT
AfGADI SARBATET 3-0 IRAT SUIEUIE URTeHd BId
HUSAT SdedT BIEUA 3del. 3 AEFid 3 fo= g

AfgApa dg e B WA 3T

'foreie’ ydel HRUTRT AY SIeAT. AT URIHATETR
AfBarn AT Fae THT IUNHE AT Wl IR
mxaﬂf@ﬁmaﬁmwﬁﬁaﬁﬁw

gEaTdar
s Ferehir

Eriisicigict:]

amTer Qaeear el faefrest
Sean fhare foew et s 3-0
s fow fifera e, == W
w1 faferer gt Mo fremt

ftam et g uehe
fom Wog ovan. e At fieeet
A AfFmwmEet faymws amE
2% TogHEd TUH
faggaur wafd @& Weg S,

WA . fees afe eTEt
FEUTTCY BT, STV fereaTdier TreAiten

o fas e SeRd e

AR B ki

ARG 93:30 |4l foree et
FAERB 92:30 | AT foreg RIe6

MR, O Wg A SeEe ST
g& . famr e sieren
TIgF BT e &, w7 fayEes
AfFara 8@ o ¥ dhosedrard H

AT AeETE S, a1 et HI e HoAT S
e faymwew wifd weurh E enfer anw 3 e wefdht emear
g @ faei e Awh enfr  wmiE™ emR.

TEATTAT FHEHSTETT

ABTRA! 4:30
ABTRA! 4:30

U g fom Al srfern
359 fore, T

FBTGB! ¢:30

wphiets fase afesws

TR ¢:30

3P foreg w01

FRR - A FEEm A A-Re

TPIcoiZel 3-0 o
mﬂmmﬁﬁauﬁew i

eichenic: TR 1
TAREER & fae e e} Wy fgw
T foe frwaen. awe aRdE gER A
e Ui W SETer Smen wEn
AT, AFAREY ¢ q 93§ T e
BN, AT TITA HTCA At W3 earen
T AR 4 @G 23 HTaT dedl. S
T HETR T2 ¢ 2T UATierehd & OTHE gAY
T T, THA qHt qEHER el
TEAT T AGEH 3 T e off wwo
3 T AE . ATEeYET U wErE
33 7T 3T AR GoEe 33 Smar e,
STRATERS YT Wi 3% Sgq ¢ e ST
¢ ARRHE qalf® 43 o e,

Wx«,a#ﬁﬁzmgwfﬁaw.

AL

z, anlﬁmumarraﬂﬁala IR 9-0 & WG |

HHed  drEEee. T
i foes fowt e
FEA  AREH  3freEE
AU G B, R AT

TE-TEA FAETE Bde.
afror aifearen &g Fdrer
zo Fifea oAt e
TG T BT, TOT T
@ A I A e
e, gfeor Sifem Hgot
I TEA d@ gt
w%amanﬁamw

gadatd Rrae fofifd, Reme frfifd-arfaea snfor
fRrTaeere arme Afven dera SR
I geezeeie nraeee fafRewd

IR =

=

e s feanesaind steen it et
era o) RPrT, 2095 1 AP 36T @ 39- R (1) 37

e e

@iitie il i 3o

o

2ftarIe=: U72900MH2006PTC160603
1: AAFCABBSEL

g i v

« RETC
i, s e,

FERE - Booous.

o o aman? o
i, . v g e

o g ﬁ[m/unmw el 7 2
v

AR A5
() AR 5
v, w32 (3]

i @ o
T K
it e i

e e S, ) xR
. e Pt

¢ Fecdie)
7 g, SRR Wb e,
S

oeue

g
o5
GaRE]

aud sden o|Rd

e S A zerfc

G
/i uftamen 3 3

Afemonidl aiwn

= anfdl fadita o]
Wl e
T SR

p.rbep@npvinsolvency.in 4 23l taga
eragfler ey aswen A,

et 24()(0A) 3l avm
o ursen

i rbep@npvinsolvency.in 441 Zaict wioga
cruglr s asven ddter.

FitceRR vt skl

99.06.202%

ol cilcyEd i whec

95,0020

ar sNE AWET B

G¢.00. 2028

eidl oo aidl wivel

22.00.2028

2| 2.0, 2025

gt g v A3 A, o afes
s Rrdewt, 3w dad wl-
srtatfees A e fafie, 2am
< w0 9, !323\1'”:« s,
Frcrra, ag wo o o 0w fesm e
£ R . 3R ATV W IHIITH
F.88 ] Yo EOFIEN = AT
2%.0%.R0 Y sl AHEIEHS HIAE
mtmwwwmlmﬁn

AT P A A

faaiE 83 fedaT 030 Tsf=m
gyl e, @ Ao adw

el 7 A feadaa wem @

28.00.2028

Cirp rbep@npvinsolvency.n

]

SO G
usfer

e e

S Rl e s, e s s

e R

et s e rEie Mk s (s #)

e sertdame e 7.: IBBUIPE-0040/1PA-2/2022-23/50021

e, AT S s -3+, Y7 SR, ST e,
s i g, 2 R, =4 R, Riech - 99009y, J| | TG Wi / wrems
T AT {f| i 26 7, 202, e o . 39 B, oes vk | FAT: 3483028

I el | e € e - in [l | =T gl




